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(e)  Due to  financial  strinency, 
ay ent of about B  crores for 
stores and sare as in arrears and 
su liers had restricted deliveries. 
The osition has since i roved and 
efforts are bein ade continually by 
the Co any to reduce the delay in 
ay ent of bills.

Me orandu fa n oflhte of Indo- 
Bunft etroleu Co any Liited

10 . SHRI C. K CHANDRA- 
AN Will the Minister o ETRO
LEUM, CHEMICALS AND ERTI
LI ERS be leased to state

(a) hether he has received a e o
randu and coverin letter dated 0th 
October, 1077 and a follo u letter 
dated 25th Nove ber, 1977 fro the 
officers of the Indo-Bur a etroleu 
Co. Ltd. reardin so e serious ro
bles of the anae ent of the co
any and other related roble s

(b) if   details of the de ands ut 
for ard by the officers in the e o
randu

(c) hether any action ha been 
taken by overn ent on the roble s 
Taised and

(d) if so, details thereon if not the 
reasons thereof

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILI ERS 
(SHRI H. N. BAHU UNA)  (a)
es, Sir.

(b)  The ain de and contained in 
the Me orandu relates to institu
tion of a hih-level enuiry into the 
irreular anner of anain the 
affairs of the oranisation.

(C) Action has been initiated and 
the atter is under active exaina
tion by the overn ent,

(d) As at (c) above.

Indisciline a onst Officers *  the 
B.C. JL and Nl -Mia na one 

f S.CJL In Dfranbad

1005. SHRI A. K. RO  Will the 
Mtafeter of ENER  be leased to 
state

(a) hether there has been a ide
sread indisciline a onst the officer* 
of the BCCL and Nirsa Mue a one 
of the ECL in Dhanbad district of 
Bihar

(b) hether  it  is  a   ffeet 
that  the  transfer  orders  have 
not   been   co lied   ith. 
Bunalos have not been vacated an 
infor ations reardin roduction of 
Coal are not bein rovided hen 
souht for by the Ministry if so, 
facts in detail for the year 197 and

(c) if so, stes taken in the atter

THE MINISTER O STATE IN 
THE MINISTR O ENER  (SHRI 
JANESHWAR MISHRA) (a) No, Sr.

(b)  and (c). It, is, not a fact that 
transfer orders have not been co
lied ith. It is also not a fact that 
infor ation relatin to roduction is 
not bein rovided hen souht by 
the Ministry. As reards vacation of 
bunalos, they are nor ally vacated 
on transfer of e loyees.  In so e 
cases, hoever, deendin on  the 
erit of the case, e loyees are er* 
itted by the anae ent to retain 
uarters for te orary eriod. In one 
case of retention of uarters in viola
tion of orders, enal rent is bein 
chared.
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